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Instead of filing of additional 

cinter, Mr. U.B.Mohapatra, ii. Sr. Standing 

Counsel appearing for the Respondents has 

filed the memorandum on behalf of the 

Respondents; wherein he has disclosed that 

the transfer of the Applicant to KoI.kata 

has been cancelled. This statement in the 

memorandum, dated 27.10 .05 (a copy of which 

has already been served on Mr. J.Sengupta, 

I. Counsel appearing for the Applicant) 

is based on a letter No. 3634(75) 2005-Law! 

1640, dated 18.10,05 of D.p.Lama, Section 

C)fficer(L.egal) of CSIR,. }ad Quarters 

addre s sed to the Control. ler of Adm ml stra t ior 

of RRL, at Bhubane swar • Mr • Sinha, 'a. CoLini 

for the Applicant agrees that on cancellatior  

of the transfer order of the Applicant 

(transferring him to Kolkata) this O.A. has 

becne infructuous. 

Since, this O.A. No. 227/05 has becQne 

I infructuous, as conceded by the t1. Counsel 

for the Applicant, the same is hereby 

disposed of. No costs. 

Membe udicial) 


